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STATE OF M P. & ORS. Appel I ant (s)
VERSUS
MURTI SHRI CHATURBHUJNATH & ORS. Respondent (s)

Dat e: 02/04/2014 This Appeal was called on for hearing today.

For Appell ant(s)
Ms. Vibha Datta Makhija, Adv.

For Respondent (s)
M. Randhir Singh Jain, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

| None appears. |
| |
| What gets reveal ed fromthe perusal of the office report is [
| that the original record has been received fromthe H gh Court |
|and is available in this registry for reference of the Hon’ ble

| Court. The office report further is that the Appellant has |
|already filed the statement of case but the respondent has not |
|filed the statement of case al though by order dated 9.10.12 of |
| the Hon’ bl e Judge in Chanber, tinme was given to himon that [
| count. Therefore, the matter shall be processed for listing |
| before the Hon’ bl e Court under the rules. |

| | | (M K. HANJURA)
[ | Regi strar
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